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CENTRAL ADMlNISTRATIVE TRIBUNAL 

ALL AHABAD BENCH 

THIS THE 8 TH DAY OF JANUARY, 2003 

OtJ9 i nal Application No . 03 Of 2003 

CORAM: -----
HON . MR . JUSTICE R.R.K.TRIVEDI,V.C. 

HON . MAJ . GE N.K.K. SRlVASTAVA,MEMBER(A) 

Su rendra Pa l verma, S/o Lat~ Laxmi 
P ra~ad, R/ o J / 160, Na wabganj 
Ka npur. 

(By Adv: Shr j K. C. Sinha) 

Versus 

J . Uni o n of I ndja through 
Secret ary , MjnjE'try o f 
HE'a lt h & Welfar e 
New D~lhj . 

2 . The Secr~ta ry, 
Mi n is try of PE'rsonnel, 
Publ1c Grievances & P€ nsion 
Department of Pen~ion & 
Per. si0ner ' ~ Welfare, 
3 rd FJ0or, Lok Nayak Bhawan 
New Del h i . 

3 . Director General , 
Directorat~ 0 t M~dica l 
S~rvices, Nirman Bhawa n 
New Delhi . 

4 . Direct or, 
Central Gov t . H~al t h Scheme 
117/617 , Pandu nagar 
Ka nrur . 

5 . Di r ector, 
Medical Servjces Scheme, 
E . S . l ., 117 /617, Pandu Nagar, 
Kanpur . 

6 . Djvjsional Railway ~~nager, 
Nort hern Railway 
Allahabad 

7 . Ar my medical Corps 
Record, Luck now. 

8 . Ch ief Medical Officer 
Nagar MahaFaJika 
Kanf'Ur . 

• •• Arrljcant 

• 

• •• Reepo ndent.e 
(By Adv : Shr i R. C . Jo~hj) 

• 

• 



Uv/ 

. . " .. 
• • L • • 

0 R D E R (Or al ) 

JUSTICE R.R.K.TRIVEDI,V.C 
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By thjs appJjcatjon u/e 19 of A.T.Act 1985 applicant 

has prayed for a djrection to th~ respond&nts 3 8nd 4 to 

count the services of the applicant which he rendred under 

respondents 4,5,6,7 & 8/ fc•r pensjon purposes. reliance 

has been placed by the appJjcant on memorandum dated 

7.2 . 1986 issued by the Govt. ot India, Ministry of 

Personnel(Publjc Grjevances & Pension)(Annexure A-9) . 

The facts of the case are that appljcant jojned as 

Sepoy Nursjng Assistant in India n Arwy on 28.10.1960 . he 

was djscharged trom there on account of Neurotjc 

depressive reactjon on 4.1.1965. Thereafter appljcant 

worked for differenct perjods
1 

under Nagar MahapaJika 

Ka npur , Northern Railway Allahabad and E.S.J . Kanpur. The 

claim of the applicant js that applicant ie entitJed for 

computatjon of the entire p~riod of service rendered under 

the af~resaid departments for the rurposes of pensjon; 

period has been disclosed i n the OA. Consjderi ng the 

facts and cjrcumstances of the case in cur opinion, the 

ends cf justice shall ce 'better eerved if the respondrnt 

no.3 is directed to deci~e the representation of the 

applica nt which has been forwarded by respondent no.2 for 

decision by respondent no.3 on 6.9.02 . 

·Pr '?he OA is accord] ngly dispcsed of finally with the 

direction to Djrector General , Djrectorate · of Medical 

Services, Nirman Bhawan, New Delhi to consider and decide 

the representation of the appljcant dated 3 . 8 . 01 by a 

reasoned and speaking order i n accordanc~ with rules and 

in the light of the O. M. dated 7.2.1986(Annexure 9) withj n 

a period of three months from the date a copy of this 

ord~r alongwith ccpy cf the r~presentation is filed. No 

order ae to costs . ~ -~/ Q_ p 
ME BER(A) VICE CHAIRMAN 

Dated : 08 . 1.03 - -
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